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Judgement

1. Normally in the cases of suspension, no interference by writ Court is called for,
say, in exceptional case where despite suspension order no departmental enquiry
is conducted by the department concerned or even subsistence allowance is not
paid. In such cases malafide may be inferred and the writ court will not lag
behind for quashing such orders.

2. In the instant case, the Petitioner has been put under suspension by order
dated 21.1.1998 but till date neither the departmental proceeding has been
initiated against him nor the subsistence allowance is being paid to him.

3. A counter affidavit has also been filed on behalf of the Respondents but no
explanation has been furnished for such inordinate delay and not paying the
subsistence allowance.

4. Thus, this Court has no option but to quash the suspension order dated
21.1.1998 contained in annexure 1 to this writ petition. It is accordingly quashed.

5. However, it is made clear that departmental enquiry against the Petitioner
shall continue in accordance with law.

6. This petition is thus disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/rajiv-ranjan-choudhary-appellant-... Page 1 of 1



